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ORDER DATED: 07=12-2004,

A 4

CeleNos, 651,652, 653,654, 563 & 664 of 2003
Nore is present for Applicants,

As the reliefs sought amd the
i ssues involved in these appljications
are one and the same, though these cases
were heard one after the other, for the

sake of converience this common order is

*

passed;which will goverm ir all these cases
For the sake of clarity, the
facts of 0.ANo0,651 of 2003 are briefly

stated hereir below,

The Applicant Shri Baichar
Patra has filed O,A.No, €51 of 2003 under
section 19 of the Admin is'trat.ive Trikunals
Acty1985 praying for & direction to be
issued to the Respondents to ante-date
his date of regularjsation +t0 15012973
ad to direct them to exterd the berefits

of ACP to him with corsegquerntial f£ir arcial

berefits, He has also prayed for a direction
te be given to the Respondents to pay him

75% of CGEGIS anount with compound@ irterest,

From the facts of the case {t
appears that the Applicant was appointed
as a Casual Gangman on 24-02~1966, and
reéularised as Gyngmanw, e, £, 04-05-1981,
'I‘hereafter,he was promoted to the grade
of Serior Gangman w.e.f, 13,02,1988 in the
pay scale of ps! 800-1150/& and again

promoted to the grade of Head Track mam

We€, £, 0l=0C=2001 in the scales of pay
Of Bg,'2750~4400/=,Applicant retired from

service w,e, f, 31=05=2002, His grievance
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is that he has not beer granted

firancial up-gradation under the
ACP Schemepalthough other emplovees
similarly placed were giver the berefits

of the said scheme,

Respcmdénts in all the cases
have disputed the allegations made by
the Applicants i» all these cases and
have submjtted that the ACP scheme
which was introduced or the recommerdations
of the Vth Pay Commission intended to
provide two financial upgradations in
the er?t;:lx:ee~ sewice‘ career of an employee
counted against regular prombion including
iﬁ-siﬁu prombdic» availed from the grade
in which an employee is apoointed, It
also further lays down that if a~ employee
has already got ore or moretha~ one }
regular promotden, he shall qualify
either for secomd firma~cial upgradation
o -corrrpl.etio» of 24 years of regular
service or for wok bemefit under the
ACP scheme as durirg his service career,
he had already received two regulacr
g)romutioﬁ_S'. This being the provisions
of the scheme, they have submitted that
the Applicants in all these cases were -
not.eligikle for any berefits under the
ACP scheme as they were given two
berefits of promotion sone to the grade
of Senjorgangman and there,fter to the
grade of Head Track manibefore they

retired from Railway Service,They have
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—Membe r{ Judl, ) Vice-Chai rman

also submitted that mno dues are payable to
the Applicart on aosourn t of CGEGI scheme:
because he wa® paid the survival be~efits
amointing R§ 8209/~ as per the scheme

provision,

We have also perused the ACP
scheme provisiohs":m'd under the scheme,
we find, as submitted by the Responde-ts,
that the Applicat having received two
promotion~s after being appointed o~ regular
basis as a GE,T) i~ the Respondert-Deptt,
the Wbnefits of ACP scheme werz not
avajlable to be gramted to all these
Applica~ts, Applica~ts have also wot
controverted the statements made by the
Respondents in their counter and therefore,
rothing survives in these Origimal
Qriginal Applicatioms for further
adjudication, According,these Original
Applications are disposed of HMeing devoiad

of éry merit, Mo costs,
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